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SHRI S. B. CHAVAN: About the "CBI
report which the High Court has asked
for, I will have to find out whether it
will be proper on my part to release any
kind of report which the High Court has
asked for from the CBI. If the CBI
inquiry had been instituted on behalf of
the Government, then, of course, I would
have been in a better position to sav
definitely what the report contains, but
because of this limitation it won’t be
possible for me to give any kind of infor-
mation to this House. It is entirely for the
High Court to make use of the CBI report
either this way or that way. 1 do not
know what the report is.

Only one point more and I have done,
Madam, and that is about the Women’s
Commission.  Though the preliminary
report was not so much favourable, the
Members of both the Houses were
specially requested by me to go over there
to see things for themselves and then
report- to me. Unfortunately they could
not come to any definite conclusion and
they said that at least at Muzaffarnasar
they did not find any evidence on which
they could possibly come to a conclusion.

gang rape which is being
(Interruptions) ...

About the
alleged ...

THE DEPUTY CHAIRMAN: Let him
finish. What he is saying is not his view.
That is what the report says.

SHRI S. B. CHAVAN : It is not mine.
This is the report of the hon. Members of
Parliamenet from both the sides ... (Inter-
ruptions) ... '

SHRI JAGDISH PRASAD MATHUR :
Only the Congress Members signed the
report .. (Interruptions)

THE DEPUTY CHAIRMAN: I am not
allowing anyone except the Home Minister.

g A F1 A Qfqw | (sraeTa)

SHRI S. B. CHAVAN : After I sot the
preliminary report from the Womnen’s
Commission, T had specially requested
them to go to the hilly areas, meet some
of the women and try to find out what the
facts are. And I am in full agreement
with our esteemed friend, Guijralji, when
he says fhat it is not a’ question of this
side or that side deciding, upon a party
bas’s, as to what action should be taken.
1 am sorry to say that after visiting thore
areas. the Women’s Commissian snbmitted
a report which clearly establishes that
there was a gang rame on some of the
women. [ can’t possibly say whether the
Women’s Commission will allow me to
place that report on ' the Table of the
House.. Tt is something about which. un-
less ' T consnlt them, T won’t be in a nost-
tion to say. But whatever little T know
this is the position, and I feel really
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ashamed that such a conduct should have
been found amongst people who, in fact,
were responsible. Whether they were
agitationists or someone else I am not
aware, but the fact remains that there has
been a gang rape and those who are
responsible will have to be severely dealt
with. There is no question about that.
This is our view.

THE DEPUTY CHAIRMAN : Thank
you. Now, that matter is over.
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No, no. I won’t permit anything now. Now

we have the statement regarding the Gian
Prakash Committee report.

R
STATEMENT BY MINISTER ﬁ
Gian Prakash Committee Report

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
(BHUVNESH' CHATURVEDID : Madam
Deputy _Chairman, A Preliminary Ad-
minjstrative enquiry to ascertain and report
to the Prime Minister facts and fix prima
facie responsibility for lapses, if any, in
dealing with the situation arising our of
shortage in availability of sugar in the
current season was ordered in July, 1994,
The enquiry was entrusted to Shri Gian
Prakash, Retired Comptroller and Audjtor
General of ‘India.

© Shri Gian Prakash had
report or 5th October, 1994,

submitted his

_The report “has  been placed in the
Library of Parliament to enable Hon'ble
Members to peruse it.

The issues relating to the projections of
availability of sugar in 1993-94 and
imports to meet the shortage have two
major facets. The first one relates to
procedures within Government, for dealing
with the situation that arose. These are
issues having administrative implications.
The other facet deals with issues reluating
to the allegations that the prices paid for
import were unduly high and domestic
ihdustry was also given unreasonahle
profits at the cost of the consumer. Motives
for dsliberately delaying decisions have
been imputed and it has been said that
some beneficiaries of the inflated import
prices have made money at the cost of the
country. Similarly, releases were mani-
pulated to -jack up prices and allow extra
profits to mill owners. o
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At the outset I have to make it clear
that Shri Gian Prakash has conducted a
Preliminary  Administrative Enquirv and
he has not investigated any question
regarding lack of integrity on the part of
any individual. He has looked at acts of
omission and commission while dealing
with a certain situation. His report there-
fore, identifies the causes of the situation
that arose. administrative lapses in hand-
ling the situation and he recommends some
steps that should be taken to handle
similar situations if they arise in future.

In setting up this enquiry the intention
was clearly that after Shri Gian Prakash
had looked at all the documents and had
a chance to discuss matters with different
functionaries he would give his views from
primarily an administrative angle. That
would enahle Government to decide on
further action.

As Hon’ble Members have become
aware of the contents of the Report, it
might not be necessary for me to detail

them here. The gist of the causes identi-
fied by him as leading to the situation
are :—

(i) Unreliable and inflated estimates of
sugar production.

(ii) Mismanagement of available surplus
stock and releases.

(iii) Delay in the decision to import
sugar.

(iv) Delay in implementation of this
decision.

~ (v) Poor coordination.
The Report contains recommendations
to the following effect :

(i) An integrated policy on sweeteners—
sugar, gur and khandsari.

(ii) Maintenance of a buffer stock of
sugar.
" Gif) Use of scientific forecasting and

estimation methods.

(iv) Setting up of a Committee of
Secretaries to monitor future short-
age situations.

(v) Important decisions to be brought
to the notice of PM and referred
to CCP/CCEA wherever required
under rules.

1

(vi) Close monitoring of international

commodity markets.

“(vii) A common Ministry with Civil
‘ Supplies and Food as separate
departments.

(viif) Code to sort ont dfferences and
resolve conflicts between Secretarics.

(ix) Examination of import and distribu-
tion of raw sugar through PDS.
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{x) Import of sugar on OGL with zero
duty should be reviewed only if it
?_dverscly affects domestic produc-
100,

A Committee under the Chairmanship
of Cabinet Secretary with Finance Secre-
tary, Commerce Secretary, Secretary, Civil
Supplies, Secretary, Agriculture and Secre-
tary, Food has been set up to examine in
gietail these recommendations. The report
is to be presented by 31-12-94. Govern-
ment will take a decision thereafter.

SHRI S. JAIPAL REDDY (Andhra
Pra;lfsh): Let the Session be extended up
to 31st.

SHRI BHUVNESH CHATURVEDI:
The Report has also identified administra-
tive lapses in handling the situation. The
points made are being examined in greater
detail, where necssary, by obtaining com-
ments of persons concerned. After the
exercise has been completed suitable action
will be taken.

The Report as has been stated earlier,
does not investigate any issues of loss and
lack of integrity. There is reference in
the report to delay in the decision to
import having been responsible for higher
prices as with loss of time imports were
made at higher prices. Lack of confiden-
tiality of deliberations/decisions reparding
imports is also said to have raived the
international prices leading to avoidable
increase in import costs. Similarlv in
respect of domestic industry there is
reference to unjustified reduction in releases
even when prices were rising thus fuelling
further increase of prices. The extra
margin  benefited only the millowners
While the administrative implications of
thess matters have been gone into, th:
report does not mention any matter that
would create any suspicion of malafides on
the part of any one.

SHRI S. JAIPAL REDDY: Only mill-
owners. not Ministers. (Interruptions)
Madam. 1 want to seek clarifications.
{Interruptions)
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entirely up to the Chairman to deal with.
Whether he agrees and whatever he says.
I will inform the House.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): At this stage,
Madam, in fact, there is no harm in
allowing any kind of discussion in the
House.

But certainly we are not opposed to the
idea. But the discussion cannot be under
Rule 168.

SHRI SIKANDER BAKHT : Why ?
THE DEPUTY CHAIRMAN: Because

| IL/L/ 4_ Q/C/;:l s 4.— (}_4 -! C U’ the F)hairman has to decide about it.
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THE DEPUTY CHAIRMAN: One
minute, Jaipal Ji. Let me deal with it
because he has given a letter to the
Chairman. The letter has been sent to
the Chairman. If the House agrees to dis-
cuss that, the Chairman will have to taks
a decision. It will have to be notified.
He will go into the details. I cannot take
a decision. (knterruptions)

SHRI SIKANDER BAKHT: Madam,
as you have said, let us find out from the
Chairman. (Interruptions)

SHRI GURUDAS DAS GUPTA (West
Bengal) : Madam, you have said it is for
the Chairman to decide. (Interruptions)

SHRI S. JAIPAL REDDY: Let the
House be permitted to seek clarifications
from the Government on the statement
made, because clarifications will not pre-
clude a full-fledged discussion on the issue
at a later stage.

SHRI SIKANDER BAKHT : Is that so,
Madam ?

THE DEPUTY CHAIRMAN : I do not
know. I have to inform the Chairman...
(Interruptions)

SHRI GURUDAS DAS GUPTA:
Madam, I am on a point of order.

THE DEPUTY CHAIRMAN: Let one
matier be settled. Then vyou can raise
another matter. On what Mr. Sikander
Bakht has said and what Mr. Jaipal Reddy
has said. Tet me deal with that wmntfer
first. As far as Mr. Sikander Bakht’s
request to the Chairman is concerned, it is

#[ 1 Transliteration in Arabic Script.
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SHRI S. B. CHAVAN: As you have
made your submission, I am also makine
my submission.

SHRI SIKANDER BAKHT: You said,
“It cannot be under Rule 168”. That is
why 1 take ... (Interruptions) ...

SHRI S. B. CHAVAN: That is why I
am making a submission. We are simply
not opposed to your seeking any kind of
clarifications or any kind of discussion on
this subject. But it cannot be under Rule
168. That is the only point.

SHRI SIKANDER BAKHT: Madam. I
would like to know the reason for not
allowing us to raise the matter under
Rule 168.

THE DEPUTY CHAIRMAN: Because
the Chairman is not here; and he has to
take a decision. There is a procedure for
it. There are certain regulations which
have to be followed.

SHRI SIKANDER BAKHT : Madam. if
the Home Minister savs that it cannot he
done under Rule 168. there has to be
some reason and T would like to know it
... (Interruprions) ...

THE DEPUTY CHAIRMAN: lct me’
settle this. I will allow vou on this issue
because this issue is not yet over.

Mr. Sikander Bakht, T have told vou
verv clearly—I have gone through the rule
under which vou wanted fto raice the
matter—that it needs certain clarifications
and certain specifications and the Chair-
man only can deal with them. I from the
Chair cannot take anv decision now. Tt
cannot be done without a proper notifica-
tion in our Bulletin because the Chairman
has not vyet identified a dav. He has not
yet taken a decision. So, that is clzar.

SHRT SIKANDER BAKHT: Madam, I
would like to know—suppose. we o in
for- clarifications—whether my regnest for
raising the issue under Rule 168 is going
to be precluded. .



Statement

291

THE DEPUTY CHAIRMAN : I cannot
say anyth.ng on that., It is entirely up to
the Chairman. How <can 1 take a
decision ?
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SHRI GURUDAS DAS GUPTA:
Madam, my submission is that a state-
ment has been placed before the House.
A statement has been read out on bshalf

of the Govecrnment. According to the
conventions of the House, we can put
questions to seek clarifications. ‘That is

one side of the matter. The admics b licv
of a motion under specific rule suggested
by the hon. Member is a separate issue.
This cannot be mixed up with the other.
It is for the Chairman to dec’de regardin.
the oadmissibility of his motion. But in
the meantime our seeking clarificat’ons
cannot be postponed under any condition.

THE DEPUTY CHAIRMAN: Nobedy
is trying to postpone it. The Chair is not
trying to postrone it. The Government is

will'ng to answer your questions for
clarifications.

SHRI GURUDAS DAS GUPTA:
Madam, I was responding to th: hon.
Member of the House.

THE DEPUTY CHAIRMAN: The

hon. Member only wanted to konw whe-
ther his notice wonld be allowed in future.
We'l. T cannot te!l him about the future
until T discuss the matter with the Chuair-
man.

DP. BIPLAB DASGUPTA: Madam. T
sueggest that we continue with the clor'fi-
cations on the statament. I have al»
tabled a motion in the morning; and that
can be disenssed with the Chalrmon
senaratelv.  But now let us go ahead with
clarifications.

N faw aew: 7ax mfear, w8 0w
g aed a7 § 1 qF 77 A § e SO
F qET-—Fn TA forran wmr o,
wiife w7 IR sreRdwrd fm sow

feggaT dR 9T
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According to Rule 169, sub-clause 6, my
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request fo- a discussion is going to Le
<0, kindly explain whether

on the statement

hecomes a part of the discussion or not.
Th"lt is all (Interruptions) ... 1
would like to know whether it can be
revived, if it his been discussed in the

same session.

SHRT GURUDAS DAS GUPTA:Tt is
ro!t a discussion. We are seeking clar;ﬁca—
nons AE %)

SHRI SIKANDER BAKHT : Therefore,
¥ want to scek this clarification from the
Chair. mE

SHRI GURUDAS DAS GUPTA : Seek-
in~ clarifications cannot be considered as
a discussion ... (Interruptions) ...

THR DEPUTY CHAIRMAN : If every-
nody keens quiet, I can give my opinion.

SHRI S. JAIPAI. REDDY: Madam,
clarifications do not by any stretch of
imaginat’on amount to a discussion. There-
fore. discuss’on under any other motion is
not at all precluded.

THE DFPUTY CHAIRMAN: Mr.
Afzal. do you have the same point?
(Interruptions) Not everybody.

5t AlgFIT ATAA TE A AEwA  (Tea<
w3 ¢ §3W, ug W WIHT FAT §, Ug A
w7 i 9X g % a=d §0g
T H AT W E ..

o -/‘iwd"“"-ru'/‘d"”"ﬁ@’
ﬁ;’szu b, LL’M
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THE DEPUTY CHAIRMAN: We are
not discnesing that thing,. We are not at
that level.

st HIEFAT AGAA TH AR AR : g
ay aEy ga ...

t[. 1 Transliteration in Arabic Script.
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THE DufUTY CHAIRMAN i the
past, with the perm csion of the Chairian,
we¢ have converted the siatement inlo a
Short Duration D.scussion.

THE DEPUTY CHAIRMAN: Or, thz
Caliing Attentton had been al.owed by the
Chairman, That was the prev.ous j0s.t on.
Now you have asked for a discassion
under a different rule. It s cmirely up 1o
the Chairman to satisfy him-elf about it
and allow or disallow it. I wiil iaform
the House about that. As for the pres:nt,
we ars having clarifications and clarfica-
tions, in our House, have a dflirent status.
So, I will permit clariiications. Mr. Gogal-
samy. (lmerruptions).

SHARI SIKANDER BAKHT : ‘Clarifica-
tions’ is not ‘discussion’. (Interruptions).

THE DEPUTY CHAIRMAN: ...I
said it. 1 am not going to go beyond that.
Clarifications are clarifications (Interrup-
tions). You arc the leader of ths Opposi-
tion. If you do not understand the
dflerence between ‘discussion’” and ‘clarifi-
canditions’ it is not my ... (Interruptions)

st fawae aew: wd FIRERGTE g0
& den
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THE DEPUTY CHAIRMAN: I am

sorry. 1 have some other name _before
you (Interruptions). Your name is not
the first in the list. I am sorry.

SHRI SIKANDER BAKHT: All right.

THE DLPUTY CHAIRMAN: We go
by the order. Okay? Mr. Gopalsamy.

SHRI V. GOPALSAMY (Tamil Nadu):
Mé4dam Deputy Chairman, ....

%[ 1} Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: 1 would
request you to be very brief because it is
aiready five munules (o s.x.

SHRI GURUDAS DAS GUPTA: We
will sit late.

SHRI V. GOPALSAMY : Madam, the
staiement of the hon. Minister on the
Gian Piakash Committee Report is noth.ng
but a cover-up stalement 1o protect ine
corrupt men in high places. The last
paragraph of the statement is a cr.minal
jo.c of this year because it says that the
cxtra marg:n btenefiled only the mill
owners. 1 wonder when some  of the
Minister joined the club of mill-owners.
The statemem  says that the report does
not ment:on any matter that would create
any suspicion of  mala fides on the part
oif anyone. Madam, it is clearly established
't 1he Gizn Prakash Committee Report, at
rose ¢7, as follows:

. “It is thus clear that by opposing
keports in every forum and  showing
fcas: concern when prices were rising
rapidiy, by reducing releases at the
cranel fime and above all, by his ill-
cons'dered statements issued from time

. to time on rising prices ...” (Interrup-
tions).

“... with a view fo make sugar
indusiry more profitable. It was the

¥oo! iiinister who was entirely respon-
sible {for the sugar crisis. It was lucky
that in spitc of several attempts to do
so. the Food Mn'ster did not succeed
in cutting on the PDS quota. Otherwise,
sugar would be selling at Rs. 20 per
kilopram today.”

So the suspicion of mala fides the
ncodle of suspicion, has been directed to-
vards the Food Minister. And, an in-
nocent man, a man of honesty and
integrity, who, actually, was concerned
abo~t the price r'se, Mr. A. K. Antony,
submitted his resignation!

THE DEPUTY CHAIRMAN: We
are on'v on clarifications, Mr. Gopal-
somy. We are not starting a discussion.

SHRI V, GOPALSAMY : Now, the
whole country is concerned tecause the
vise in the price of sugar affected the
common man. And, the sugar lobby
loo*ed money, minted money, for the

benefit of...

THE DEPUTY CHAIRMAN : Mr.
Gopalsamy, pleasec substantiate wlzatevcr
you rre saying. Just saying looted
money’ or ‘minted money’, I will not
nermit,

SHRI V. GOPALSAMY:
have quoted from the report
tions).

Madam, 1
(Interrup-
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THE DEPUTY CHAIRMAN : Where
is it written? (Interruptions).

DR. MURLI MANOHAR JOSHI
(Uttar Pradesh) : Madam, he is quoting
from the document. Then the document
must be tabled (Interruptions).

6.00 P. M.

THE DEPUTY CHAIRMAN: I do
not know from where he is reading ...

(Interruptions) ... That is why 1 am ob-
jecting to this ... ... (Interruptions) ...
DR. MURLI MANOHAR JOSHI:

Madam, if it is gquoted trom a docu-
ment, then my point of order is the
Cocwinent must be placed on the Table
o. the House (Inierrutions).

THE DEPUTY CHAIRMAN: Mr.

Salim, can you have some patience?
(Interruptions).

SHRI V. NARAYANASAMY
(Pondicherry) : It has not been

referred to in the Gian Prakash Com-
mittee Report ... (Inierruptions) ...

THE DEPUTY CHAIRMAN : Mr.
Narayanasamy, please sit down. ...
(Interruprions) ... Mr. Narayanasamy,
please sit down ... (Interruptions)

SHRI V. GOPALSAMY : It is the
Gian Prakash Committee Report which
has stated . {Interruptions) . The
Gian Prakash Committee found fault
with the Food Minister ...(Interrup-
tions) ... The Gian Prakash Committee
found fault with the Food Minister ...
(Interruptions) ... They found fault with
the Commerce Mimster ... (Interrup-
tions) ... They found fault with the Agri-
culture Minister. They found fault with the
Minister of Finance. They found fault with
the Cabinet Secretary . (Interruptions)

THE DEPUTY CHAIRMAN : Mr.
Narayanasamy, I have already told Mr.
Gopalsamy (Interruptions) ... Mr.
Gopalsamy, please sit down ... (Inter-
ruptions) ... Just one second. The thing
iIs ... (Interruptions) ... Please, order.
No cross-talks, What we are discussing
today is not the Gian Prakash Committee
Report. You are seeking clarifications on
the statement regarding the Report. So,
you please specify yourself to the state-
ment which is being placed before us. If
the Chairman permits a discussion, then
we can have a full-fledged discussion ;
that is a different matter. But just now,
only seek clarifications, Secondly, I feel

it is already 6 O'clock and the Prime
Minister has some urgent meeting. I
put it before the House: Instead of

discussing it at the fag-end of the day,
could we have clarifications tomorrow?

{Interruptions) Tomorrow we
can have.

[RATYA SABHA]
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SOME HON. MEMBERS: Wes want
to seck clarifications today. (Interruptions).

SHRI GURUDAS DAS GUPTA:
Tommorrow we are having ATR. ...
(Interruptions) Madam, the statement
was made today. We would like to have
clarifications toduy. We are ready to sit
late in the night. We do not like to
postpone it further. (Interruptions).

SHRI S. B. CHAVAN: I would
appeal to all the hon. Members
(Interruptions) These are matters of
ordinary courtesy, to appreciate, and if
the hon. Prime  Minister has an
important engagement, [ think the House
should appreciate it ... (Interruptions) ...

SHRI GURUDAS DAS GUPTA:
This is also a very important issue ...
(Interruptions) ...

SHRI S. B. CHAVAN : He is prepar-
ed to clarify the position tomorrow.
What difficulty is there? ... (Interrup-
tions) ... I do not think that you should
insist on this. (Interruptions).

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu) : Madam, don't
you think that it is an important matter?

by Minister

THE DEPUTY CHAIRMAN : 1
know it is very important ... (Interrup-
tions) . And everybody is concerned

. (Interruptions) ... Please sit down
(Interruptions).

SHRI GURUDAS DAS GUPTA:

Madam, only one point I am making.
This is an issue that has been agitating
the mind of the entire nation and there
has been an inordinate delay. There has
been a delay specially on the part of the
Government, and now since this state-
ment is made before the House, we
cannot agree ... (Interruptions) ... We
cannot agree to postpone it further
... (Interruptions) ... If the Prime Mini-
ster has an important engagement, I think
this House is also very important and let
this business be considered as the most
important item of the day in the calender
of the Prime Minister. We do not think
it should be postponed ... (Interruptions)

SHRI S. B. CHAVAN: Madam, may
I submit one thing for your considera-
tion and also for the consideration of the
House. At the fag-end they are requesting
the Prime Minister and others to reply
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or to clarify the position on certain
issmes.

Statement

It will be in the interest of the serious-
ness of the discussion also that when you
are fresh you will be able to raise your
points. (Interruptions).

SHRI S. JAIPAL REDDY : We are
very fresh (Interruptions) ... We are very
fresh (Interruptions) ...
not

SHRI S. B. CHAVAN: is

proper ... (Interruptions) ...

It
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THE DEPUTY CHAIRMAN : I have
many names before me. (Inrerruptions). ..
Please, now no cross-talks. For the last
one week or more we have not had any
business, At 6 O’clock—it is 6.10 P.M.
now—if you want to seek clarifications, 1
have got many names. Qur tradition is
that clarification by one person from
each party. So, I will stick to that so
that we can, at least, have some answer
before we adjourn the House today. Mr.
Gopalsamy, I would request you to be
kindly brief to the point and to seek
clarifications only, no discussion and no
kinds of speech.

SHRI V. GOPALSAMY : Madam, 1
would seek clarifications from the Mini-
ster. Why the Government has tried to
... (Inrerruptions) ...

THE DEPUTY CHAIRMAN : Don't
question me. This is the rule, the tradi-
tion and the system which we follow. It
is not laid down by me, it is the House.
{Interruptions) ...

SHRI V. GOPALSAMY :...by the Gian-
Prakash Committee in its Report becauss:
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the Food Minister ‘deliberately made a
note that he was not in favour of

imports. (Interruptions)

DR. MURLI MANOHAR JOSHI:
Where is he quoting from? (Interrup-
tions) ... Are you quoting something?
(Interruptions) ...

THE DEPUTY CHAIRMAN : I don't
khow from where you are quoting (Inter-
ruptions) ...

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): Yes, he is quoting
from the Report (Interruptions) ...

DR. MURLI MANOHAR JOSHI: Can
ke quote from the Report? (Interrup-
tions) . That was my point of order
(Interruptions) .

SHRI SATYA PRAKASH MALA-

VIYA: He has said that it has come
out in the report (Interruptions) .. He
is quoting from the Report (Interrup-

1ivns) Unless the Report is present-
ed, how can he quote from it? (Interrup-
tions)

MANOHAR JOSHI :
Therefore, I request you to place the
Report (Intcrruptions) . Madam, where
is the Gian Prakash Committee Report?
(interruptions) ... He is quoting from the
«Report (Interruptions) . ..

DR. MURLI

THE DEPUTY CHAIRMAN: Don't
quote from the Report, quote only from
the statement whlch is before us (Inter-
ruptions) .

SHRI V. GOPALSAMY: Madam, a
statement is made in the House and I am
seeking clarifications (Interruptions) ...

DR. MURLI MANOHAR JOSHI : He
has already quoted from the Report
which is not placed on the Table (Inter-
ruptions) ...

THE DEPUTY CHAIRMAN: I will
look into the record and see what he
has said (Interruptions) I have not
seen the Report (Interruptions) .

SHRI V. GOPALSAMY * Madam, I am
guoting reports . (Interruptions) ...

DR. MURLI MANOHAR JOSHI:
Therefore. while seeking clarification, the
Member will be ]ustlﬁed in quoting from
the Report, if he has it in his possession
(Interruptions) . ... 1 don’t have it. So,
my submission to the House and to you
is ...

SHRI V. GOPALSAMY : Then, what
is- the —use of seeking clar 1ﬁcatlons ?
(Mlﬁrmptmm) . o
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- DR’ MURLI MANOHAR: JOSHL!

. that the Report is to be placed on the
Table of the House (Interruptions) .
che)rwise, there is no wuse (Inrerrup-
tions

SHRI V. GOPALSAMY : What is the
purpose of this discussion? ({(Interrup-
tions) ... .

DR. MURLI
am supporting you,
(Interruptions)

MANOHAR JOSHI : 1
Mr. Gopalsamy

SHRI V. GOPALSAMY : What for
are you seeking clarifications? (Interrup-
1ions) . The statement is about the
Gian Prakash Committee Report (Inter-
tuptions) ...

SHR1 §. K. T. RAMCHANDRAN :
(Tamil Nadu) : They are fighting against
each other (Interruptions) ... Let us
confine ourselves to the clarifications
(Interruptions) ... You seek clarifica-
tions (Interrupnom) If you dont
know the meaning of clarification ...
({rteiruptions) . ..

SHRI INDER KUMAR GUIJRAL:
(Bihar) Madam, I am on a point of order
(Intcrruptions)

_ THE DEPUTY CHAIRMAN : What
is that? (Iunterruptions) ...

SHRI INDER KUMAR GUJRAL:
Madam, I am on a point of order (I/nter-
ruptions) ... I am on a point of order
(Interrupitions) ... Madam, I am on a
point of order.

THE DEPUTY CHAIRMAN : Yes.

SHRI INDER KUMAR GUJRAL
Madam, the hon. Minisier’s statement
relies heavlly on the report itself. The hon.
Minister without quoting the words has
already derived his conclusions frein the
report. The hon. Member is quoting from
that report. I think it is within his right
to quote from it. Therefo:e, 1 would say
that the report should be placed on the
Table of the House.

SHRI SIKANDER BAKHT : The hon.
Minister has quoted from the report.
Therefore, the report must be placed on
the Table of the House (Interruprions).

#t dufirg rtaw (gOT w2w) @ Swgwa
wgraa, Wl ¥few afew, w7 & 7
The heading of the statement is “State-

ment on Gian Prakash Committee
report”. This statement is based on the
Gian Prakash Committee 1cport. Where

is the report? (Interruptions). Where is
the report? (Interruptions).

THE DEPUTY CHAIRMAN: In the

Library (Interruptions).
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- SRBL -V. GOPALSAMY ;- . Madam, 1
seek your protection. (Interruptions). -

Statemens

SHRI SANGH PRIYA GAUTAM :
How can we seek clarifications without

the report? (Interruptions). -

THE DEPUTY CHAIRMAN : The
report, according to the statement and
according to my knowledge, is in the
Library, (Interruptions).

SHRI SIKANDER BAKHT: The
report must be placed on the Table
of the House (Interruptions).

DR. MURLI MANOHAR JOSHI:
Madam, the hon. Minister has quoted the
seport (Interruptions).

Taed

SHRI SIKANDER BAKHT: The
report must be placed on the Table of
the House. (Interruptions).

THE DEPUTY CHAIRMAN: Go to
the Library and read the report.

DR. MURLI MANOHAR JOSHI:
The report must be placed on the Table
of the House. (Interruptions).

THE DEPUTY CHAIRMAN : The
report is in the Library. You can go and
see that report. But, now go ahead with
the claritications. (Irterruptions).
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" The report must be placed on the
Table of the House. Where is the report?
(Interruptions).

SYED SIBTEY RAZI (Uttar Pradesh):
Madam, I am on a point of order. .
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A THE DEPUTY CHAIRMAN: I am

not allowing anything iike this (Inter-
ruptions). Mr. Salim please sit down.
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SHRI SIKANDER BAKHT : What
does the rule say? (Interruptions).

THE DEPUTY CHAIRMAN : Let me

find out. (Interruptions).
SHRI JAGDISH PRASAD
MATHUR (Uttar Pradesh) : Madam, I

am on a point of order (Inrerruptions).

SHRI CHIMANBHAI MEHTA
(Gujarat) : Madam, I am on a point of
order.

Madam, para 3 of the statement says
that the Report has been placed in the
Library of Parliament to enable the hon.
Members to persue it. The Report has
been referred to in this House by the
Minister and therefore, the document is
debatable. This is the only point which I
wanted to make ... (Interruptions)

#{ . ] Transliteration in Arabic Script:
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SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh) : Madam, on a point of
order ... (Interruprions)

THE DEPUTY CHAIRMAN: Mr.
Fotedar wants to say something...

(Interruptions) Order.

SHRI MAKHAN LAL FOTEDAR:
Madam, I think that the Government has
taken a view that the Report should be
placed in the Library. It concerns every-
one and many Members have got a copy
of it. Now, the Government has made a
statement and this Report has been
quoted. We do not know what the
Report of Mr. Gian Prakash says. The
Government has a right to exonerate
itself from it. The Prime Minister has
got a right to exonerate himself from it.
He need not accept the Report. He may
say that the Report is not correct or that
he does not accept it. But, it would be
in the fitness of things and in the larger
interests of the House and the country
that the Government places the Report
on the Table of the House ... (Interrup-
tions)

SHRI V. NARAYANASAMY :
Madam, I am on a point of order ...

{Interruptions)
e

DR. MURLI MANOHAR JOSHI:
Madam, the very heading of the state-
ment says that it is based on the Report
of the Gian Prakash Committee. There-
fore, the Report has to be placed on the
Table of the House ... (Interruptions)

THE DEPUTY CHAIRMAN : The
Parliamentary Affairs Minister wants to
say  something . (Interruptions) Mr.
Gopalsamy, Mr. Narayanasamy, all the
Swamys, sit down,

THE MINISTER OF
MENTARY AFFAIRS
CHARAN SHUKLA) : Madam, after
discussion, with the permission of the
House, it was decided, a general consensus
was reached, that the Report and the
copies of the Report would be placed in
the Library of Parlxament ... (Interrup-
”ons) P )

PARLIA-
(SHR1 VIDYA-
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SHRI MOHAMMED AFZAL alias
MEEM AFZAL : There was 0o con-
a8Lnsus ...

THE DEPUTY CHAIRMAN : Let
him complete ... (Interruptions)

SHRI MD. SALIM: They did not
inform us at all.

SHRI VIDYACHARAN SHUKLA:
It was also decided by the Chairman ...
{Interruptions)

THE DEPUTY CHAIRMAN :
Please, allow him to speak ... (Interrup-
riors) This is not the way. Allow him to

speak . (Interruprions) T ~ will  not
permit you to behave like this ...
{Interruptions) Mr. Afzal, please take

your seat. There is a way to raise even
the greatest objection in this world. But
this 1s not the way.

SHRI VIDYACHARAN SHUKIA :
Madam, it was also decided ... (Inter-
ruptions

SHRI MISA R. GANESAN: Bv
whom?

THE DEPUTY CHAIRMAN :

Just a
minute. R

SHR1 VIDYACHARAN SHUKILA :
This was decided by the Chairman and
this was decided in the presence of the
leaders of all the Opposition parties and
the leaders of our party. It was said that
the Chairman was pleased to observe that
that particular portion of the Library
would be treated as an extension of his
Chamber And all the Members welcomed
it ... (Interruptions)

SOME HON. MEMBERS: No, No ..
{Interruptions)

SHRI VIDYACHARAN SHUKILA :
And on this basis, we started our work
. (Interruptions) Now there can be no
change in the arrangement ... (Interrup-
tions)
=t ferreae wewt ¢ A0 99 a7 § R o=
T oug g fewmge frmr w1 g S naade R,
g T frafxde st @ & ... (oEEmw)
YT wgg ¥ AL A S @ @ gen g,
TaN ug 7 g gar o fr g fafae ana
wIAT TFALY N FF qT TeEHT AFHT A
D O IR s qg foE &
¥z 7 @ § 9 99 fiiE ®T 937 ¥ qeq g7
& e wifge (srEEm™)
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SYED SIBTEY RAZI: The Minister
hrs no: quoted the Report. He has only
referred to the Report. ... (Interrup-
tions)

SHRI SIKANDER BAKHT : This is
what we are talking about now.

SYED SIBTEY RAZI:

to the papers . (Interruptions) ...

o} gw aod (v 2w) ;. ., (wwwEw)

zartq‘l'eﬁ“a‘rmzq'«:a"t v aFweq A9 91
. . (TmAEW)

He can refer

DR. BIPLAB DASGUPTA (West Bene
gal): Madam, I am on a point of order..

(Interrupt:ons) The statement that
has been made ... {Interruptions) ...
SHRI S. JAIPAL REDDY : Madam

Chairperson, we don't agree that thers
was ever an agreement among the floor
leaders in this regard ... (Interruptions)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: There was no con-
sensus. What Mr. Shukla is saying is
untrue.

DR. BIPLAB DASGUPTA : Madam,
he should not refer to what happened in
the Chairman’s Chamber. Even in the
Chairman’s Chamber, he could nat
satisfy us. There was no perception. He
should not be permitted  to make such
untrue statements in this House.

THE DEPUTY CHAIRMAN ;

T have
not seen the report.

ow W 1 Transliteration in Arabic Script.
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DR. BIPLAB DASGUPTA : Madam.
the point is ... (Interruptions)- ...

THE DEPUTY  CHAIRMAN: I
myself have not seén the report. You
have seen the report. You tél] me where
this quotation is. : ;

Statement

° SHRI SIKANDER BAKHT : The very
heading says that ... (/nterruptions)
Thbe very heading says that.

DR. BIPLAB DASGUPTA : Page 97
of the report was quoted on page 5 of
the statement. It was referred to ...
{Interruptions) . ..

e

SHRI GURUDAS ‘ DAS
Madam, it has been agreed
{Interruptions) ...

GUPTA :
that

SHRI INDER KUMAR ' GUIRAL:
Madam, I am on a point of order ...
(Interruptions) ...

SHRI GURUDAS DAS GUPTA:
Madam, it was agreed upon ... (Inrer-
ruptions) ..,

'

. ot Sl sAw WA s T A
P wEl | R ggAT wg iR L L L (SrauT)
?ﬂ‘(ftﬁi*&‘m‘tﬂﬁa’{ﬂfﬁﬁl :

He has got the right to quote, He can

quote. 1 have gone through the repost
and taken notes. On that basis, I can
quote ... (Interruptions) ...

SHRI GURUDAS DAS GUPTA:
Madam, I have a submission ... (Inrer-
ruptions) ... Let us not find a plea ...
(Interruptions) ... My submission 1s, let us

not find a plea and spot the clarifications
. (dnterruptions) ... 1 appeal 1o all
the sections of the House, including you,
‘Madam, that we had a number of discus-
sions ... (Interruptions).

:» SYED SIBTEY RAZI: Madam, I am
©on a point of order.

{ THE DEPUTY CHAIRMAN : What
is the point of order?

SYED SIBTEY RAZI: Madam, there
ds a specific procedure for addressing.
How can he appeal to all? He can only
address the Chair. He is breaking the
convention of the House. He is address-
uing all of us as if he is addressing a
. public meeting. Can he do that way? He
‘cannot do that way. How can he appeal
.to all the hon. Members? He can only
;address you.

SHRI GURUDAS DAS GUPTA:
tMadom, my submission is: Let the
clarifications continue. Let us remember
-the discussion that we had in the Chair-
man's Chamber. Let us abide by what we

[RAIYA SAHHA)

ks

the Chairman's
find a plea ...,

by Minister

had  agreed to in
Chamber. et us not
(Interruptions)

Cr s e
e e

SHRI SIKANDER BAKHT : Abide -
what ? b

SHRI GURUDAS DAS GUPTA : By
our conscience. Let us not find a plea to
stop the clarifications. It will not be
good for the country, it will nct be good
for the House. -

SHRI INDER KUMAR GUIRAL::
Madam, I am on a point of order.

THE DEPUTY CHAIRMAN :
first allow Mr. Gautam.

1 will

Y &y firg taw :'#aq. ¥ 7¢ FEIT T
%, .. (saqdm)

grwwala : wila g, aaw o o og
&

=t 5 By aam o andt sy ger et fiv t
X ¥eeiE § 1 91 Fier &, wgt - . . (sasner)

Fuawaty : AFy, Fais g 1 ... (SEm), .

= @ fra ot : & S S9r <@ gL .
(=aaury) .

,

SHRI V. NARAYANASAMY :,
Madum, I am on a point of order.

THE DEPUTY CHAIRMAN: I will
allow you. What I said was that I have
not read the report and so I do not know
from where the Member is quoting. If
you feel that there is any quotation in

this report, please identify ... (Interrup-
tions).
SHRI V. NARAYANASAMY :

Madam, I am on a point of order, Kindly
listen to me.

Ny

THE DEPUTY CHAIRMAN : Let
him finish. I will permit you. .

SHRI SANGH PRIYA GAUTAM:
Madam, it says that on Gian Prakash
Committee’s report—this is the heading

Tg a1 a% § §i frar § wede wiv W www
wwd feid | . (ewqi) ..

clarity can be there?

what more
.. {Interruptions)

FRQ A0 WO qg MR S §
7g Wiz o1 § .., (vwwww) ., 7y fewn
g ! ... (oTmEw). . WY WY ang®
Wt e dwd wg@d P, ., (wwes).

e g an
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There is a difference between quota-
tion and reference (Interruptions).

SHRI V. NARAYANASAMY :
Madam, Mr, Gopalsamy is quoting from
the Gian Prakash  Committee’s report
while seeking clarifications. So, my point
of order is thatthe Gain Prakash Commit-
miftees report {Interruptions)
Madam, Gain Prakash Committees report
was not tabled inthe House. Rule No. 249

in its proviso says that if a Minister ...
(Interruptions).

THE DEPUTY CHAIRMAN : What
is this ? He has a right to speak. ‘He las
a right to speak.

" AN HON. MEMBER :
fequesting since yesterday.
speak.

I have been
I want to

. THE DEPUTY CHAIRMAN : I
know. ‘You may be asking since yester-

day. But, please sit down now ... (Inter-
ruptions).
SHRI V. NARAYANASAMY :

Madam under the second proviso to Rule
249, it is said that if the Minister gives
his own summary and a gist of the docu-
ment, he need not lay the document on
the Table of the House. Therefore, it
has been very clearly mentioned. So, the
‘point made by the opposition that the
document should be tabled in this House
is not justifiable. (Interruptions).

", THE DEPUTY CHAIRMAN: Yes,
there is a rule and that rule has been
-quoted here,

SHRI INDER KUMAR GUJRAL:
Madam, I am on a point of order ..
(Interruptions) Madam, if you have
not seen the report, I have sympathy
with vou. But, that is only ... (Interrup-
tions). . The statement which the hon.
Minister bas made concludes something
from the report. Now, look at the ]ast
four lines. What does it say ? “While the
administrative implications of this matter
"have been gone into, the report” 1

at “the report does not mention any
matter that would creat any suspncnon ot
malafides on the part of anyone”. 4w
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I allege that this is a wrong cof-
clusion. I allege that the report has been
misquoted. I allege that the Minister is
misleading the  House. Therefore, |
demand that he should authenticate it and
he must tell us that he has correctly
concluded ... (Interruptions).

THE DEPUTY CHAIRMAN : On Mr.
V. Narayanasamy’s point of order, he is
quoting Rule 249 which is correct — that
if a Minister quotes from any document,
he is not bound to lay it on the Table of
the House (Interruptions). .

SHRI SIKANDER BAKHT: I beg
vour parden, Madam. I am going to
read the entire Rule 249 and I am afraid
that the sort of objections made by the
hon. Member are totally incorrect and
the present situation.
Rule 249 says, “If a Minister quotes
in the Council a despatch or other
State Paper which has not been presented
to the Council he shall lay the relevant
paper on the Table :

irrelevant  to

Provided that this rule shall not apply
to any documents which are stated by
the Minister to be of such a nature that
their production  would be- inconsistent
with public  interest :” (Interrup-
tions) ... These papers are laid ...
(Interruptions) They are  already
public documents (Intrerruptions)

LR R ag ... ',

SHRI VIDYACHARAN SHUKLA:
Please go to second proviso of the rule.

gaawmafa : U 9fgg | Don't read half.

SHR1 SIKANDER BAKHT : “Provid-
ed further that where a Minister gives in
his own words a summary or gist of such
despatch or State Paper it shall not be
necessary to lay the relevant papers on
the Table.” All Right. My point is this:
First of all, the Minister will have to
clarify whether it lS in public interest or
not? If it is not jn public interest, then
why have the papers been placed in the
Library ? It has already become a public
document. This argument is totally
wrong.

o

B

THE DEPUTY CHAIRMAN : There is
a difference between  public document
and pubhc intelﬂst

:-_-/44,‘/5/’
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THE DEPUTY CHAIRMAN: You
are not public. You are the Members of
Parliament. ... (Interruptions) ... There
is a distinction ... (Interruptions) ...

DR. MURLI MANOHAR JOSHI :
While the Hon., Minister of parliamentary
Affairs says that something was discussed
somewhere in some Chamber, was it
mentioned that ... (Interruptions). ...

THE DEPUTY CHAIRMAN: Not
somewhere. In Chairman’s chamber, in
his presence.

DR. MURLI MANOHAR JOSHI : If
it was discussed there, was it specifically
mentioned that it is in the public interest
to lay the Report on the Table of the
House ? It was not. The only thing is if
it is placed in the Library, the Library is
open to everybody. It is being read there.
How has it raised the public interest?...
(Interruptions) ... The rule only says
that if there are documents which relate

to the security of the State or ... (Ilater-
ruptions) ... So, 1 say . (Interrup-
tions) ... .

" ot qa firg iAW ;@< A8 WAd §
... (w@mEW) ... wREESE BRI o of
qadq FX R &1 . . . (ErAE)

THE DEPUTY CHAIRMAN: I am
tot allowing you, Mehtaji. Now, Mr.
Venkantraman; then I will call Mr.
Chaturvedi.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, I would only submit
ane thing. On what basis has the Mini-
ster given a statement ?

He¢ has given the statement on the
basis of the Gyan Prakash Committee
Report. So. if the report by itself is not
before the House, how are vyou asking
us in darkness to come and seek clarifi-
cations ? You said that it is placed in the
Library. You also very relevantly raised
the point, “How do T know that it is quoted
from there? I have not seen it”. Let it
be placed on the Table of the House so
that everybody can see it. There cannot
be any hide and seek. Madam, just a
minute before you had asked: “How
can I know that it has been quoted? It
is there — quoted or misquoted. You can
find out.” The report should be placed
on the Table of the House. It is very

reasonable ... (Interruptions)
ot feae oo : @@ <t R e ¥
was Qo Codr
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SHRI TRILOKI NATH CHATUR-
VEDI: Madam Chairperson, I want t&
draw your attention to the first sentemes.
.. .(Interruptions).

SHRI MISA R. GANESAN: * ¢
SHRI MD. SALIM: *

THE DEPUTY CHAIRMAN: R
won't go on tecord ... (Interruptions) ...,

SHRI TRILOKI NATH CHATUR-
VEDI: Madam Chairperson, the report
. (Inrerruptions) ... Madam, para 11
begins like this : “The Reort as has teem
stated earlicr, does not investigate any
issues of loss and lack of integrity.” This
has also been mentioned earlier. Then
the last para says, “While the administra-
tive implications of these matters have
been gone into the report does wnot
mention any maiter that would create
any suspicion of mala fides on the part
of any one.”

Secondly, Madam, I want to quote the
words that have been wused in para 6:
“In setting up this inquiry the intention
was clearly that after Shri Gian Prakash
had looked at all the documents ..."
But, Shri Gian Prakash has gone on
record saying that he does not know
whether he has gone through all the
records and there may be other records
also in the PM’s Office. Madam, the
third thing I want to say is that it is
very strange that the Pariiamentary
Affairs Minister has mentioned that for
the purposes of this report. the Annexe
or the Library has become part of the
Speaker’s Chamber! If that is so. then.
Madam, this report should not be discuss-
ed in this House. Because, this House
itself becomes part of the Speaker’s
chamber. Madam Chairperson, then. some-
body else should be sitting in the Chair.
This is according to the interpretation of
the Parliamentary  Affairs Minister. We
are Members of this House and we have
the right to go into that report but he
says — “No, that is part of the Speaker’s
Chamber.”

THE DEPUTY CHAIRMAN : Just a
second, before T allow anvbody, please.

.What are we discussing? We are discuss-

ing whether the report has to be tabled

*Not recorded. SR 7

by Minister ne .
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ot not. Why should not we allow the
Prime Minister to go for his important
meeting, because we are not even asking
for the clarificationns ? ... (Interruptions)

st fawsac gew : wex wifgw, @ g
& =nfgg

SHRI MD.
Minister convince us

f,..mw ud ¥ o o fenm qg owwr ®

€ 2. .. (sTaae)

ot ferac ae7 s 9w ¥ g @ w@ew
1 7g U fewefa fagear a0 sraon | (sgaa)

Iowmfa : 33 gl 9w Wy

Mr. Sikander Bakht and Mr. Salim, we
are now on another issue — whether
somebody can quote or not, it should be
tabled or not, Mr. Gopalsamy has
quoted etc. But, the thing is, if you want
to discuss it now, I have no objection to
continue. But, it is almost a quarter to
seven of the clock. We can sort this
matter out, Please do not ask for my
ruling on every issue. The chair is not
expected to give its ruling on everythmg
you raise in the House. I can give my
ruling only on relevant issues. If you
say that it is part, and T should not be
presiding, ... (Interruptions) . .

SALIM : Let the Prime
(Interruptions)

What are you talking about? ... (Inter-
rutions) ... Please keep quite. I cannot
give the ruling on whether I should be
presiding here or not. what are you talk-
ing? Lo

SHRI SIKANDER BAKHT: It is
going to be a very important ruling, It
is going to be part of the business of the
Parliament.

THE DEPUTY CHAIRMAN: What
is this? We are disculsing a very
important issue for which the House did
not function for the last one week. Now,
the report has come, Whether you agree
or disagree on it is a different matter.
Tet us clarify. But asking the question
whether T am allowed to preside or not
is not right. Is this seriousness? I think
it is not. T am sorry ... (Interruptions)
I think you have deal with the whole
issue. It is over now.

SHRI VAYALAR RAVI: Madam, a

point of order.

THE DEPUTY CHAIRMAN: No
point of order is allowed. Please sit

down.

SHRI V. GOPALSAMY : Madam ..,
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THE DEPUTY CHAIRMAN: WMr.
Gopalsamy, please confine yourself to a
very brief clarification. We have to be
very serious. We did not carry out the
business for the past five days. Be
serious.

SHRI V. GOPALSAMY: Madam, I
would like the Minister to clarify why
they suppressed the fact which was
mentioned by Shri Gian Prakash in his
report, which I quote from page 37.

SHRI V NARAYANASAMY : Every-
time he is quoting from the Report.

THE DEPUTY CHAIRMAN : He has
seen the report.

SHRI V. GOPALSAMY : The Mini-
ster says, the report does not mention
any matter that would create any
suspicion of malafides on the part of any
one (Interrupnons) have to
quote what is in the Report. Madam,
again on page 36, the Report says that
the Food Secretary sought in his note
dated the 17th November, 1993, in
principle, the approval for 1mportmg 15

lakh tonnes of sugar to meet the
demand and supply gap, for internal
requirement of sugar, during 1993-94

season, upto December 1994, The Draft
Report for the CCP was not approved
by the Food Minister and returned it on
6th December, 1993. According to him,
I am quoting him, ‘I am not interested in
the import. Ways should be found for
increasing the production of sugar and
controlling its consumption so that import
is not mnecessary’. Therefore, the Food
Minister deliberately tried to protect the
interests of the sugar lobby. The reason
for this is known to everybody. What
has been reported in the Gian Prakash
Revort is known to the whole country.

All the newspapers have carried as to
what is contained in that Revort
(Interruptions) ... and T am stating what

there in that report. I am stating the
same what is there in the Report. Now,
we hear from Members from Treasury
Benches ... (Interruptions). I want to
know for what reasons the Hon. Prime
Minister, Shri P. V. Narasimha Rao did
not take any action against Mr. Kalp Nath
Rai who is held responsible for this sugar
crisis. T would like to know what is
preventing the Prime Minister from taking
action agajnst *

THE DEPUTY CHAIRMAN: 1 wil
not permit. The* will not form part of
the record.

SHRI V. GOPALSAMY: OK, the
Minister for Food. That means * I know.
You leave it.

SYED SIBTEY RAZI:
am on a point of order.

Madam, T
There is a

*Fxpunged as ordered by the Chair.
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dlﬁprem brogedure. The questions that the
Members want to ask, they can de

gg 111 between the .. (lnterruptzom)

“SHRI V. GOPALSAMY : This is a
cover-up statement. Madam, I understand
that the Food Minister is trying to *
or threaten some people in the Thigh
places. This is the reason for which the
Government is not taking action against
the Food Minister. Madam, very shocking
allegations have been made by the Food
Minister against the then Cabinet Secre-
tary, *

THE DEPUTY CHAIRMAN: Tt is
not mentioned in the report (Inter-
ruptions). Anybody who is not present in
the House. . (Interruptions) ... his
name should not be mentioned.

SHRI V. GOPALSAMY : He has made
sérious allegations against  the then
Cabinet Secretary. It is very relevant to
draw the attention of the Ministry to
seek clarifications from him. What is the
response also of the Government to the
allegations made by the then Cabinet
Secretary akout the PMO’ officers ?
(Interrusions) What is the response of the
Government about the serious allegations
of the then Cab'net Secretary about the
Prime Minister’s Office itself? (Interrup-
tions)

THE DEPUTY CHAIRMAN : Will
you pleasz sit down ? T have to «ca'l
someone elce. You cannot go on, And
don’t show the newspapers here. (Inter-
tuptions)

" SHRI V. GOPALSAMY : He has made
very serious allegations about the Prime
Minister’s Office itself, about the Princiral
Secretary of the Prime Minister because
of the foct that the Prime Ministers
Office did not take into account the
serious stear problem. This is the allega-
tion made ... (Interruptions)

THE DEPUTY CHAIRMAN: What
is the clarification ?

+~SHRI V. GOPALSAMY : Therefore,
Madam the hon. Prime M'TUR["(‘ has
come under the cloud of suspicion. The
hon. Prime Minister himself has come
under the c'oud of suspicion. This is very
unfortunate for this country {Inter-
ruptions) 1t is very, very unfortunate for
this country because the credibility of the
Government headed by Shri Narasimha
Rao, the Prime Minister, the credibility
of the Government is shattered, and
shattered totally because, in the BRofors case.
Solanki was made a scapegoat. In the
securities scam, an indic'ment was made
against .some Ministers, Against those

*Expunged 3s ogdered. by the Chair,
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Ministcis, no. action -was . takes. ..Now,
today, in the- sugar scandal, crores and
crores of money hLas been looted.

e

THE DEPUTY CHAIRMAN : Now,
Shri Sikander Bakht. Fpt

SHRI V. GOPALSAMY : The péople,
the persons who Jooted the people's
monzy are protected by ** 7% \/(dddm,
this is my charge. (Interruptions)

THE DEPUTY
would not allow it

CHAIRMAN : 1
it is not allowed. g

SHRI V. GOPALSAMY : The corrupt
people are protected by *#
s Itis
ig , not

THE DEPUTY CHAIRMAN :
not allowed. (Interruptions) 1t
allowed.

SHRI V. GOPALSAMY :

I stand by
my charge. (Interruptions)

SHRI MD. SALIM: You place the
Report here. .
SHRI NILOTPAL BASU: If you

have the courage, place the Report here.
(Interruptict.

SHRI V. GOPALSAMY :
my chirge.

= Q1o qwo sgmafan (fagz) : R,

T A Ay vE 2w waaw ., . (srEEm)

I stand by

THE DEPUTY CHAIRMAN :
not allowing any derogatory remarks
against anybody. Any allegations which
cannot be substantiated will not become
a part of record. I will look into the
record and see myself what is being said
bhecause when six pe2xple speak together,
1 really cannot make out. I do not know
how the Reporters can record. But I will

T am

definitely ook into the record. When we
have clarifications, there is a time limit.
We give two-three minutes to each

person Now, you have made your point,
Mr. Sikander Bakht, please be brief.

SHRI SIKANDER
Saheba, T am going
clarifications.

BAKHT : Sadar
to seek very crisp

1 am ouoting the Prime Minister
Saheb — “Here is a Min‘ster who has
nothing to do with this scam and yet he
has resigned. But what are those. ” —
now. ‘those’ is in capital— “ . what are
those directly involved in the sugar scam
doing 77 1 want two clgrifications on this,
What does it mean by ‘those’? That is
one. Secondly, Madam...

SIIRYT TAGESH DFSAT: Madam. from
where is he quoting? (Interruptions).

(
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THE DEPUTY CHAIRMAN : He is

-~ - not a Member of this House. Don’t refer

[ 1 Transliteration in Atabic Scnpt

to the names.of those .people who dre



319 Statement [RAJYA SABHA] by Minister- 320

not Members of this House. It is not our ‘The Cabinet Committee on Prices,
tradition. the Food Minister, the Civil Supplies
Minister and the Cabinet Secretary did
not bring the matter to the notice of the

o fawae v @ w1, vz genfor gfg Prime Minister'.
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unrehable and mﬂated estimates of
mismanagement of
stock and releases,
delay in decision to import sugar ...’

sugar production,
available surplus

etc.
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THE DEPUTY CHAIRMAN : "Shii
Fhipal Reddy. I think at sevea we will
ad]ourn the House and discuss tomorrow.

- SHRI S. VIDUTHALAI - VIRUMBI :
No, Madam. s

"THE  DEPUTY  CHAIRMAN :
TFomorrow (Interruptions) ... No,

we cannot go omn,
' ot fageax ged: § 0F @im W@ $7 o9
g ; fo TH AR FOE AW @A F
vz, Faw segmd v F G F 9T g
. 78 ALWAA 4 &, XTI FT EE S
V'?mq“ “i’\-d--mw...

L-:,1wl ._JLJ'L«" L__,f,_‘.ﬁg/?
LB i Sy
d/b/&’“z Py Lma/u/,w
U"“ L. 47/_7.0:?‘

SHRI S. JAIPAL REDDY Madam,
I am astounded, nay, dumbfounded, by
the summary ‘of the so-called Gian
Pralc sh Commlttee report. I can under-
st,and an_cxercise in  evasion, in equivo-
eation. This is a dinbolical exercise in
downright falsehood. This report, far
from reﬂectm" the Gian Prakash Com-
mittee report, negates the essence and the
thrust of the Gian Prakash Committee
repos:t.

Madam, 1 would like the Minister of
Stafe in the P.M.s Office to state, in all
conscience, whether this statement of his
rflects the teport which some of us have
had occasion to go through in the
Library. No 2: I would like the Mini-
ster to clarify whether  this inquiry was
ordered by the Government. If it was
ordered by the Government, why was
the order signed by Mr. Ashok ~ Nath
Verma? It should have been signed by a
Sccretary to the  Government or  the
Cabinet Secretary. How is it that the
Prime Minister's Secretary signs  this
otder? My contention is, this inquiry was
jHegal. T would like to know under what
law of the 1'nd you have ordered this

aw | e
u".aqulry. o i@e&.
-"Mr. Gian Prakash, to the extent he
could’ be Honest, though he was a hand-

picked agent, said that his brief w.as not
to,_go i mto corrupho,g cha,ges

T[] Traﬁshterat}on in Arabic Script.
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THE, DEPUTY CHAIRMAN: I
think. instead of the word “agent” you
can say “person”. “Agent” is not a very
good word to be used.

SHRI S. JAIPAL REDDY: Okay,
Madam, I would rather allow myself to
be gmded by you in th:s matter.

" THE DEPUTY CHAIRMAN: Good !

SHT‘.I_ CHIMANBHA_I MEHTA : And
Le is Gian Prakash—light of knowledge!

Skl S. JAIPAL REDDY : He him-
self admitted it wds no part of his brief
to go intu cosruption charges. We have
Pen ulleging corruption in this matter
- zlong. So, how does this Committee
ihtow any light on this aspect? 1 would
like the Minister to clarify.

Madam, the report brought out the
fact that way back in November, 1993
the Yood Secretary told the Food Mini-
ster that 15 lakh tonnes must be import-
ed. And the Food Minister opposed
miport not only on 15th December, 1993,
Iic oypposed import in Jaunary, even in
Ma.ch, 1994, The Food Ministry’s note
rccommended import, but the Food Mini-
ster, 1t the meeting of the CCP. opposed
import.

it %

H.wing regard to all these, the Com-

~ittee categorically came to the conclu-
sion that the Manister of Food is entirely
respunsible for the delay in the dacision
to impoit sugar, for the delay in imple-
mentiny tae decision  and for the sugar
crivis as u whoie, and yet our Minister
of Staie has the effrontery, has the cheek,
to tell Porliament that this Commiitee
s not cost aspersions on anybody! I do
rot hnow what he means by that .
t{meriuptions)

The committee said that the mill-
owners weite allowed to make a huge
killing and that the Secretaries and the
Minister were helping the mill-owners in
inc process. They made a huge killing
with the help of the Ministers and the
Secretyies, and yet nobody is dishonest
.m0 no reflection has been cast!

I think, Mr. Bhuvnesh Chaturvedi
must write his own dictionary because
the mcanings that he reads into the
Report are entirely  different from those
that ony person with common sense -can
understand. He has, of course, been
endowed with an extraord'naty sense,
with which he is able to read that.

ek
DR
expect too ‘thuch’ fromr the Ministér.

“BIPLAB ~ DASGUPTA : —Port
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, SHRI S..JAIPAL, REDPY - -The Com- JHE DEPUTY CHAIRMAN :° Ne, I
mittee” condemmned the STC for ‘its will not permit it. No, Mr.- Jaipal Reddy,
fdilure. and the failure was not entirely T will not permit you to quote from it.
caincidental, There was every reason to 1 have certain limitations ynder the
believe that this failure was actuated by Rules of Procedure and Conduct of

ulterior motive, and yet you say that no-
body was indicted!

Madam, after reading the Report, one
felt that Mr. Gian Prakash wanted to
speak everything about everbody except
the Prime Minister’s Office. 1 am nnt
ying that the Committee should neces-
sarily indict the Prime Minister’s Office,
but no office should be considered a holy
cow. Mr. Gian Prakash apparently treat-
ed the PMO as a holy cow. Why did he
do so?

The Committee said that the decision
to import sugar was characterised by
absence of confidentiality. There was
total absence of confidentiality. All the
decisions to import it were porous. Your
Government is a sieve in which nothing
stays. Everything leaks.

Now, let me refer to one letter that
the Cabinet Secretary wrote to the Prime
Minister.

THE DEPUTY CHAIRMAN: No,
I will not permit it because that letter
is not a part of the statement which the
Minister has made. (Interruptions)

SHRI S. JAIPAL REDDY : The point
is, here the Cabinet Secretary is writing
... (Interruptionns)

THE DEPUTY CHAIRMAN : No,
no. Please don’t tell me what right or
wrong is.

SHRI S. JAIPAL REDDY : Aazainst the
Food Minister. ..

THE DEPUTY CHAIRMAN: No. I
will not permit it. No, no. This is not
correct.

SHRI S. JATPAL REDDY : Madam.
I am asking him whether my quotation
is correct.

THE DEPUTY CHAIRMAN: No. I
will not permit that.

SHRI S. JATPAL REDDY: He can

clavifv, “Mr. Reddy, you got a wrong
document. You are quoting from an
entirely fabricated one”. And he can

supply me the right document.

REY JUR e

Business of this House, to which I am
committed. So T will not allow you to go
on quoting from a document which has
nothing to do with this,

SHRI S. JAIPAL REDDY: Madam,
you know the position of the Rules

THE DEPUTY CHAIRMAN: I do.
So, you please confine yourself to this.

SHRI S. JATPAL REDDY : I will not
get into an argument with the Chair,

THE DEPUTY CHAIRMAN : Thank
you very much.

SHRI S. JAIPAL REDDY: [ want to

train my puns on my good friend, Mr.
Bhuvnesh  Chaturvedi, not on you,
Madam.

The Cahinet Secretary, in a Jetter 'to
the Prime Minister dated 29-5-94. ..

THE DEPUTY CHAIRMAN. Don't
quote it,

SHRI S. JAIPAL REDDY : I am not
quoting if.

Madam, you yourself sa'd that a
Member is entitled to give a gist. May ¥
tell you, Madam, that my gist will not be
dishonest unlike the gist of Mr
Bhuvnesh Chaturvedi? It will be totally
honest. It will be a totally honest gist,

The then Cabinet Secretary, in a letter
to the Prime Minister, dated 12-5-1994,
accused the Food Minister and the Com-
merce Secretary and many others of
gross misconduct. Can you clarify on
this? And how can the Report say the
PMO was in the dark, unless the PMO
chose to be in the dark? It is a matter
of choice. You wanted Gian Prakash to
throw light on the dark patches of your
mind, but there are so many dark
patches. Any amount of floodlight will
not really illumine them. The point is
that this would not do. This exercise of
dishonesty does not serve you, because
you may overrule us, but the people of
India will soon overrule you.

THE DEPUTY CHAIRMAN : Now,
we are past seven O’clock, could we resume

tomorrow? .. . ‘
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" SEVERAL HON. MEMBERS: All
right. Tomorrow.

THE DEPUTY CHAIRMAN : I think
that is better, because the Business
Advisory Committee has not taken any
decision to sit late.

SHRI GURUDAS DAS GUPTA:
Madam, you can complete this within
half-an-hour.

SHRI1 DIGVIJAY SINGH : Tomorrow,
Madam, .

SHRI GURUDAS DAS GUPTA:
Madam, let us complete it today.

{RATYA SABHA)
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THE DEPUTY CHAIRMAN: I have
19 names before me, 1 cannot allow
everybody. I have taken the sense of the
House. Tomorrow we will take it up.
(Interruptions) Tomorrow at 12 O’clock
you will be the first in the list. The
House is adjourned till eleven of the clock
tomorrow.

The House then adjourned
at seven minutes past seven of
the clock till eleven of the clock
on Tuesday, the 20th December,
1994,
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